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l lon'ble l ribunal datcd 3'd May 20 t 7 passed in thc Company Application No. 442

of20l7. a meeting ofthe Ilquity Shareholders ofthe Company was held on 2l't July

20:l'7 at 2:O0 p.m. at the Registered Ofllce of the Company al Jai Kissan Bhawan,

l-uarinagar, Goa - 403 726, for the purpose ol considering and if thought llt,

approving with or without modification the proposed Scheme of arrangement

between Zuari Invcstmcnts Limited and Zuari Finserv Private t,imited (fonnerly

knorvn as Horizonview Developers Priva(e Limitcd) and thcir respective

Shareholders and Creditors. Thc Chairman appointed for the meeting has filed his

aflidavit veriffing his report daled 22nd July 2017 which is annexed as Exhibit '.A8'

to the Petition.

The Leamed Counsel for thc Petitioner Company lunher submits that the Company

Petition is filed is consonance with Section 230 to 232 ofthe Companics Act. 2013

along with the order passed in the Company Application No 442 of 2017 by the

National Company Law Tribunal, Mumbai Bench.

The Leamed Counsel for the Petitioner Company submits that as directed by this

Tribunal notices have been scrved upon all the Regulatory Authorities namely,

concemed Income 'l'ax Authorities, Central Govemment through Regional Director,

Register of Companies Goa, and Securities and Exchange Board of India, as per

Rule 8(l ) of the Companies (Compromises, Arrangements and Amalgamations)

Rules. 2016.

At least l0 (ten) clear days bcfore the date tixed for hearing, Petitioncr Company to

publish the notice ofhearing ofPetition in (2) two local newspapers, viz., "Navhind

'limes" in English language and translation thereof in "Gomantak" in Marathi

language. both having circulation in Goa as per Rule 16(l) olthe Cornpanics

(Compromises. Arrangemenl.s and Amalgamations) Rulcs, 20 16.

'l'he Pctitioner Company to filc an affidavit of sewice regarding the directions gir cn

by the Tribunal three days before the date fixcd tbr linal hearing and do repon ro

this Tribunal that the direction regarding the issue ofadvenisement ofthe notice has

becn duly complied with.
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